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ORDER DATED 06.1 L1r7 

Heard Mr.RK. Rath, Ld. Counsel for the Applicant. We direct 

Mr. S.B. Jena, Ld. A.S.0 to take notice on behalf of the Respondents. 

Accordingly, he will file the memo of appearance in the Regitry. 

The above Original Application is filed under Section 19 of the 

drnjuctratii Tihun 	c 	the  

14 

1iaL the applicant, therefore, prays that 
Uus lIon ble Tribunal would be graciously pleased to 
admit this case, call for records, after hearing the parties 
direct to Respondent No. I to dispose of the Appeal filed 
before him under Annexure-6 within a stipulated period'. 

The Ld. Counsel for the Applicaut submits that the Applic i 

bias filed an appeal. ( Annexure- A16) dated.1402.06. in the s 

the Applicant has challenged the impugned order dated 20 

ber, 2003 ( Annexure-AJ5). Though the inipued order 

1 the appeal has been filed in the month of February, 2006. 

the appeal. The Ld. Counsel for the App1ici; 

pp]icant may be permitted to file an application ftr 

donation of delay befbre the Appellate Authority, AccordirJ 

)ernnt th.e Applicant to submit his application for condo stiin of 

y before the Director General, Indian Council of Agricultural 

cli, Kri.shi Bhawan. New Delhi . 110 001, the I Respondent 



4 	Liu:niig tile pen denc.y of the appeal with the Appellate 

Authority for a decisioryhc; !\ 	cant has approached this Tribimii 

for a direction. Afier ccsi , ;ie submission made by the 

Counsel for the App1icant, we direct the Appellate Authority 

decide the appeal in accordance with the law within a period of 03 

months thrm the date of receipt of the copy of this order. With the 

above observation and direction this Original Application is disposed 

of, 

( U :' 	\ITI 

MEMBER (A) MEMBER(J) 


